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THE HON'BLE MR. S. R ADIGE, MBMBERR (A)
¢ None appears for Petitioner

Ms. Sumedha 3harma for Ms. Avnish Ahlawat,
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O R D E R (@AL)
Hon'ble Mr. Justice V. S. Malimath i~

In R.A.22/93, the Bench has vide its order dated
8.10.1993 set aside the order made in 0.A.790/92.
Hence, the C.C.P. for enforcing the said order does

not survive. Hence, this C.C.P. is dismissed.
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